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West Bengal Act XrV of 1959l 

THE WEST BENGAL KHADI AND VILLAGE 
LNDUSTRIES BOARD ACT, 1959. 

Ben. Acl XXI or 1979. 
Bcn. Acl XXII  of 1982. 
Ben. Act XXXV of 1983. 

[291ll October; 1959.1 

At1 Act ro provide for rhe e~toblisl~mer~l of o Bourd for rlte orgm~isariwl, 
developrrrei~r arid regltlu~iorr of khadi irrdrrs~ries R I I ~  villfigc irrdtrstries 
irr the State of Wesl Betlgal ar~d cerrairr nra~~ers co~rr~ected therewirlr. 

WHERFAS it is expcdicn~ lo provide for the cs~ablishmcnl of a Board for 
[he organisation, dcvclopment and regulation of k11udf irldustries and 
village industries in the Slateof West Bengal andccrtainma~ersconnecled 
thcrcwilh; 

11 is hereby cnactcd in ihc Tenth Year ofthe Republic of India, by the 
Legisla~ure of  Wcst Bengal, as follo~vs:- 

1. (1) This Acl may be called h e  Wcst ~ e n ~ a l  ~l rvd i  and Village :$':$ Indusuics Board Acl, 1959. commcnw- 

(2) I1 extends to [he whole of West Bcngal. ~ncnt. 

(3) Itshall comc jnlo'force on suchdate as the SIDIC Govcrnmcnt may 
by norification in h e  Oflcial Gazerre, appoint. 

2. In this Acl unlcss here is anylhing repugnant in rhc subjccl or hfmi'io". 

context,- 

(a) "lhc Board" means the West Bengal Klradi and Villagc 
Indusrrics Board established under section 3; 

-'(aa) "C+operative Sociely" shall have  he same mcaning as in the 
Wesl Bengal Co-operative Societies Act, 1973; West Bcn. 

ACL 
XXXVl l l  or 

'For Slatco~cnl oC Objccls and Rcaons. src rhc Colcurlo Cnzcrft, ErrmofJllir~tln. d~rcd 1973- 
~ h c  7th Juty. 1958, Pan IVA. page ?5Zd; for~hc  Rcpon ofthe Join1 Committee on the Bill, 
Jet h c  Culcur~u Corcftr. Ertmordirrory aF Ihc 25th Sepremlxt, 1959. Pan IVA. p g z s  

, t975- 19Bk,for p r ~ r d i n g s  or he \ V a t  Bengal Lcgislativc Asscrnbly. w e  Ihc procccdings 
of rhc mccllngs of ~hr Asrrnbly hcld on h e  S h  February, 1959 and thc 29ih Sep~ember, 
1959: and for procccdin~s of Wesr Bcngd Legislative Council, see thc procccdings of  rhc 
n~ccting of lhar Council held on the 51h Ocrobcr. 1959. 

'Thc Acl un~einto force. witherlect Tmm ~hc [st April. 1960. Videnorifiution No.4856 
CotJlC-95/59. dated rhc IOrh Novcrnbcr. 1959, pubIished in the C~IICII~IU Guzerre or 1959. 
Pan 1. pa& 4058. 

"or nalificalion specifying the cmc'md bamboo industry for thc purpose Q ~ C ~ X U S C  (d) 
o f  sec. 2 of  the Act. s c t  notification No. 2853 CotnP-4716,l. dated the 27th April, 1962, 
published in the Colcu~tfl Gnzc~re of 1962. PM 1, page 1477. 

For no~ificalion spcctlying thc firs{ pwcss ing  and prcserv;ltion industry Tor the purposc 
or scc. ?(d) or the Act, xee notiticvion No. 7973-CoflK-107167, daled the 23rd Augusl, 
1968. 

' r ln~~qc (an) wn7 inqcnrd hv F ?(qI nT rhr W r ~ r  Rcncnl Klmndi and Vi l ln~c Induslrirx 



T11e hresr Betigal Khadi atrd V i i l q e  Itrd~ixrries Bwrd 
Act. 1959. 

[West Bcn. Act 

(Sections 3, 4.) 
. .  . . .  . . . , . . , 

.. . . . 
-.  - , ,  . 

, . . . 

, , . . . . , . .  

(6) "klrodi" means any clo~h,  woven on handlooms in India from 
cotrorl, silk or woollcn yarn hand-spun in  India or from n 
mixture of any two or all of such yarns; 

'(hh) "Kl~ddiand Village lndus~rics Con~rnission"meanslhc KJ~adi 
and Village Indus~rics Commission cs~ablished undcr sccrion 
4 or the Klzadi and VilIage Induskics Commission Aci, 61 of  1956. 

1956; 
, . 

(c) "prescribed" means prescribed by rules made undcr this ACI; . .. 
. - - , -  

, - , . .  

. . 
'(d) "Villagc Industries" mcans the industries specified in the . . ,  , . ... . 

Schedule and as rccognised by  he Kl~adi and Villagc 
Indusuies Commission from lime lo lime including such 
olher indushcs as the Sratc Gavrrnmcnl may, from timc to 

limc by norjfica~ion in h e  OficiaI Gazcr~e, specify in [his 
behalf; 

?(c) "Year" rncnns a financial ycar. 

Etlahlirh- 3. ( 1) As soon as may be, after thc c~mrnenccmcnl of this Act, a 
mcnr or the 
Brrard. Board, lo be called rhe West Bcngal Kliadi and Village Indusbies Board. 

stlall he esrablishcd by ~ h c  Stnk Governmcnr for the purposes of l h i s  Act. 

(2) The Board shall be a body corpornrc having perpetual succcssion 
and a common seal and may, by the snip name, suc and be sued. 

Consrirulion 
of the Board. 

"4. ( 1 )  The Board shall consist of such number of members not 
cxcceding eIcvcn, as the Srare Govemmcnt may, by noriLcation in  [he 
Oficicrl Ga~ertc, appoint, OF whom:- 

(a) one shall be the Secretary, Devclopmen~ and Planning 
Dcpmn~enl, Govcrnrnent of W c s ~  Bengal, or his nominee no1 
below \he rankoraDeputy Secrctnry of the SratcGovernment; 

(b) oneshall bcthe Secretary, Cottageand Small Scale Industries 
D c p m e n t ,  Govcrnrnent of Wcst Bengal, or his nomincc, 
k ing  an officcr dealing with Kfradi and Village Induslries 
mattcrs, no1 below thc rank ola Dcputy Secrelary of'the Stare 
Governmenl; 

, 

(c) one shall be h e  ~ecrerary, ~inance ~eparlmenl, Govcrnrnent 
of Wcsr Bengal, or his norninec, not below [hc rank of a 
Deputy Secretav of thc Srate Govcmmenr; . , ' 

- - - 

'Clause (bb) w u  inscrlcd by s. 2(b),ol ,he Wut Bengal ~lrud(md Villngc 1ndwjuic.s 
Roxd  ~Arncndrnenl) Acr. 19S3 (Wcrt Ben. Aci XXXV of 1983). , I #  . 

'Clausc (dl ws subs~iruted tor thc orisind clause by s, Z(c). /bid. I , ,  - 

?Clause Ir) r v x  addcd by s. 2(d), ibid. ,"...'.-..... r .  I -  . . . , - - . -  



T11c IVrst Beltgal Khadi or~d Village Irrrlrulries B ~ o d  
Acr. 1959. 

XIV of 1959.1 

(d) one shnlt be the Dirccror, Cottagc and Small Scale Indusrrjes, 
Govcrnmenl of West Bengd or his nominec, no1 below the 
rank of a Join1 Director; 

(e) such numbcr of non-officials who in the opinion of the Sraic 
Govemmcnt havc shown active interest in the production and 
dcvclopmcnt of Khadi or Village Industries: 

Providcd that ;I( Icnsr one of rhe non-official mcmbcrs so 
appointed, shall hc a pcrson belonging 10 a Scheduled Castc 
or Scheduled Tribc;lhe words "Scl~eduled Casre and 
Schcdulcd Tribc" having [he same meaning as delincd i n  rhc 
Constitution or India. 

(2) Onc of ~ h c  members of the Board shalI bc appointed by the Stare 
Govcmmcnr as thc Chairman of [he Board and ~ h c  namcs d the Chairman 
and othcr mcmbcrs of [he Board, shnl I, assoonas may bc, after appointment, 
bc published in h e  Oflcial Gazerre. 

(3) The State Govcrnn~cnt may appoinl one of the other rncmbcrs of 
the Board as the Vice-chairman who shall exercise such OF thc powcrs and 
perform such of the dutics of tllc Chairman as may be brescribed or as may 
be dclcgilrcd lo him by thc Chairman. 

'4A. A pcrson shall not be qualified to be a rnembcr of rhc Board if DisqudiFim- 
tion l o  

he is a mcmber of a Co-operative Society or a Registcrcd Institution who a c o m e  a 
individually or which nftcr having received assislance from thc Kl~arli EE!~-:,~ 
CornmissionlBoard has dcraulted in making punctual repaymcnl. Lf after 
appointment it comcs lo the nodce of.the Govcrnmcnl ha1 any member of 
the Board aluacls the above disqualification, thc Government shall cancel 
his appoinunent and may make new appointmcnl in his place. 

5 .  Thc S ~ a l c  Govcrnnient shall, in consul tation with thc Board,- Omcers oi 
thc Board. 

(a) appoinr a pcrson not bcing a member of the Board 10 bc rhc 
Chici Exccurivc Officer of the Board; 

(b) appoint a person not bcing a member of the Board to be thc 
Secretary of the Board; 

(c) nppainl a person no1 bcing a member of the Boxd lo bc thc 
Financial Adviser or the Board. who shall also function as 
Chief Accoun~s OTficcr. 

. . 

The Chief Execu tive Officer, Secre~ary, and hcFinancia1 Adviser and 
Chief Accounrs Oficer will be wholclimc cmployces of [he Boaid. 

'Scciion 4A w z  inscncd by s.4 oC thc Wcst Bengd K/r(rdiand Villagc Indusrrics Board 
(Amendnienl) Act, 1983 (Wcst Bcn. Act XXXV of 1983). 



The West Bellgal Khadi arid Village bzdrrsrries Board 
Act, 1959, 

['CVcsl Ben. Act 

T c r ~ i ~  and 
uontliiions or 

'6. ( 1 )  Thc tcrms and conditions of  he office of the Chairman, thc 
oilicc o,-lhc Vice-Chairman, olher members of h e  Board, and of the Chief Exccu~ivc 
ocficcrsand Officer, thc Secretary, and the Financial Adviser and Chief Accounts 
~~ic.riibzrs or 
rllt: noard, Officer of ~ h c  Board shall be such m may be prescribed: 

Provided [ha[ rnernbcrs of [he Board including [he Chairman and [he 
Vice-chairman shall bc cligible for re-appointmenl. 

(2) Thc Government may enrrusl the Vice-Chairman or any othcr 
member of [he B o d  temporarily with the power and dutics of  [he 
Chairman whcn [hc lallcr is unablc to discharge [he duties of his office due 
to illncss or orher reasons. 

(3) The non-official ~ncmbcrs of thc Board shall be paid such 
honoriium and allowances from the funds of thc Board as may be 
prcscri bed. 

Kcsignarion. 7. The Chairman or any othcr mcmber or t hc Board may resign his 
office by ~ i v j n g  n o ~ c c  in writing to the Slate Governmeni and shall, on 
such resignation bcing nodlied in thc Oficial Gazetre by [he Stale 
Govcmmcnt, be deemed ro have vacated his office on and from the dale on 
which [he resignalion is so notilicrl. 

C;ujunI 8. ( 1 )  Casual vacancies among the members of rhc Board shall bc 
vacincics 
alld savinp filled up by Ihc Slatc ~ o v e i r n e n l  by appointmen1 of new rnernbcrs: 
L5 10 
proceedings ?Provided that where a casual vacancy arises amongst the members 
or l'le belonging to [he class referred to in  clausc (e) of sub-section ( I )  of  section 

4, the new member lo be appoinlcd shall belong to thar class. 
(2) N o  acL or procccding of rhe Board shall be deemed to be invalid 

mcrely by reason ofthc cxiacncc orany vacancy in theBoard or any defec t 
or irregulari~y in [he appoinlmen~ of any member or in the cons~itution of 
the Board. 

Appointnlcnt '9. ( 1 )  Subjec~ to such rules as may be rnadc undcr this Act, the 
or othur 
olhcrrq and Board nlay appoint such orher officers and employees as il considers 
r r i l p I ~ y r d  of ncccssary for L ~ C  eificicnt pcrformancc of its func~ions under [his Act: 
thc Do.ud. 

Provided that.-- 

(a) no post oC.officcti or cmployces shall be created, and 

LSzc~ion 6 wos subs~ilulcd Torlhc original scclion by s. 6 ofthe West Bengal ~ l f n d i  and 
Village Indus~rics B o d  {Amcndmcnr) Acr. 1983 (Wcrr Bcn. Act XXXV or 1983,) 

'Thc pmviso w x  subsljrurcd Iur h c  original proviso by s. 7. ihid. 
!Section 9 was subslirurcd Ior rhc original scciion by s. I. ihd. Prior lo  his subsu~ution 

~hcproviso to sub-scc!ion (2) ororiginal scclion 9 r v x  subsfi~utcd by s. 2 ohhe W e s ~  Bcngal -.. ,. . .,.., . - . ,  . . . - . . . - . . . . . . . - . - - 
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(Secriorrs 10. 1 I.) 

(h) no post above Group 'C' or 'D' shall be filled up, except 
with the previous approval of rhe Stale Govcrnmcnt, 
thc classification of the groups having relation to ~ h c  pay 
scales m approved by thc Govcrnmenl for Stale Govcrnmcn~ 
employees under [he Wcsl Bcngal Services (Revision of Pay 
and Allo~vance) Uulcs. 1981. 

(2) The conditions of service rcla~ing to leave, pay and allowances, 
mcdical benefils and house rcnt oTofficcrs and employees of the Board 
shall be such as are admissible l o  sjrnjIar category OF Sralc Govcrnmcnt 
employees. 

10. (1) On  hee establishment orrhc Board the S ~ a l e  Governmenl may, Transrcr of 
righls u ~ d  by notification in [he Oficial Gazerrc, lransfer lo [he Board lhc righls and ]inbili,ich ui 

liabilities of the Slate Gnvcmlncnt in rclation to such khadi indusrries or , rhc SlnIr 

village industries as may bc spccificd in the no~ificarion. Covcrnmrnl 
to thc Iloard. 

(2) On the issue of a nolificadan under subsecl ion ( 1 )  a11 linbililies 
incurrcd, all conlracls executed and a11 mauers and things cngagcd lo be 
done by the State Government a1 any lime beforc and up lo lhe dale of 
publicarion of lhc nolification, in connection whh rhc organisaBon, 
developmen[ or regulation orthc klrodi induslries or the villagc indusrries 
spccificd in ~ h c  nolificalion, shall, on and from thc darc of publicauon of 
thc nolification, be deemed to have been incurrcd, executed or engaged to 
be done by the Board, and in all suits and olher legal proceedings instituted 
by or againsl ~ h c  Srarc Government in conneclion with lhc aforesaid 
industries before and up lo he date of publication or thc norifrcauon, the 
Board, shall, on and from such date, be deemed to be subsljturcd for the 
State Governmenl. 

11. ( I )  Thc Board shall meet at such timcs and placcs and shall, Meetings or 
ihc Board. 

subjccl to thc provisions of sub-sections (2) and [3), observe such rules of 
proccdurc in regard to the lransaclion of blrsincss at its meelings as may 
be provided by regularions muJc by Ihc Board under this Act: 

Provided [hat thc Board shall meet '[once in every two months.] 

(2) Thc Chairman or, in his abscncc, any mcmbcr chosen by the 
members presenr from amongsr rhemsclvcs shall preside at a meeling of 
[he Board. 

(3) A11 questions at a mccting or thc Board shall be decided by a 
majority of  the voles of [he members prcscnt and in the case of equalily of  
vatcs, thc Chairman, or, in liis absence, rhc pcrson presiding, shall have a 
second or casring volc. 

'Thc words within lhc squm bnckeis wcrc subslilu~ed lor the words "at l e a l  once in 
cvery r ime monlhs" by s. 9 of the \Vest Bcngal Klladi and Villnge Indushies Board 

4 .- I... 4 ... I n v ~  t ~ i r ~ - ~  n.-.. .., VVVII -c  I ~ Q I ~  , ... .... 



F u n c l i o ~ ~ ~  or 
1hc Board. 

The IVesr Bcngal Khadi or~rl Village ltrdirrtries Board 
Act. 1959. 

[West Ben. Act 

'11A. The Stale Govcmmenl may dcpulc onc or more of its officcrs 
ro allend the nleerings or thc Board and ro lakc p m  i n  the procccdings 
[hereof, but he or they shall have no right to votc in such mee~ings. 

12. ( 1 )  T l ~ c  Bonrd sl~all generally organise, develop and rcgulate 
khadi industries and village induslries and discharge sucho~herdu~ics and 
pcrloml such oilier funcrions u t he State Govcmmcnt may direcr for thc 
purposc o f c a q i n g  out ~ h c  objccls of  this Acl, but ir will not be a ~rading 
corporalion '[cxcepl l o  rheexlcnt necessary for carryingout rheabjecrs of 
h i s  Act. particularly relaring lo promolion and dcvclopmen 1.1 

(2) In parlicularand wilhoutprejudice ro ~hcgcneralily ofthc [oregoing 
provision, rhe Board may (lakc such steps as i~ may lhink fit t c r  

(a) eslablish, encourage, assis[ and carry on khadi indusuics and 
village induslrics; 

(b) help thc people J[individually or collectively] by providing 
[hem wilh work in connection with the industries esrablished 
or carricd on by it, which lhcy can perform in [heir hotncs, and 
give lhcm such financial assisrance a they may nccd for such 
work; 

(c) encourage the esmblishmcnr of Co-operalivc Socicties for 
k11odi industries and villagc induslries; 

(d) mainrain training centres and train people ar such centres or 
arrange ror thcir rraining at ccnucs outside the Sratc of West 
Bengal w i h  a vicw to equip them with nccessary knowledge 
for eaablishing or carrying on kl~adi industries and villagc 
industries; 

(c) arrange for providing raw materials, rools and jmplemcnts ro 
persons engagcd in kllndi indusrrics and village indusuics 
and for the salc or the finished producrs of such industries; 

. (0 arrange forgiving publicity lo, and popularising, the finished 
products of khadiindus~rics and village indusrries by opening 
stores, shops and cmporiums or organising exhibitions; 

(g) cduca~e rhc public and impress upon them \he advanlagcs of 
pa~ronising thc producrs of klrudi induslries and village 
industries; 

'Scclion I IA~vas inscried by s. 1Oof thcwcsl Rcngal Klindinnd Villagc IndustricsBoxd 
(Amendnlcm) Act. 1983 [Wcsr Bcn. Acr XXXV of 1983). 

-Thc words within Ihe s q u m  b n c k e ~  were ~ddcd by s. I ](a), ibirl. 
'Thc \vords wilhin ihc square bnckers werc inscncd by s. I I(b), ibid. 



The Wesr Be~yot  Khadi and Village It~drlstries Boat'rl 
Act, 1959. 

(h) conduel orcncouragc research work in  conneclion wirhkl~adi 
industries and village indusuics; 

(i) mainlain or m i s r  in the maintenance of inslitutions for the 
developmcn~ of kl~adi industries and village industries; 

'(j) manufacture 1001s and implcmcnts required for the 
devclopmcnt ofKi~adiand ViI Iage Industries and thc Lnishcd 
products of such induslrjes; 

'(k) to discliargesuchothcrdu~ics and perform such other functions 
as [he Slate Governmcnr may dircc~ from lime ro lime for the 
purpose of carrying oul objccts of [his Acl. 

13. The Board shall, for !he purpose of carrying out is functions undcr Gcncd 

this ACI, hnvc thc following powers, nme1y:- powers or 
~ h t  Board. 

(a) ro acquire and hold such movable and irnnlovable propcrly as 
i t  dccmsnccessary and to lease, sell or othcrwisc transfer any 
such propeny: 

Providcd that in the case of immavablc propcrly such 
powers shall not be exercised without the previous sanction 
of ~ h c  Stale Goverml>enr: 

=Provided rurlhcr [hat in the case of acquisition of 
immovable property on lease up to 20 years, priar approval 
of ~ h c  Srare Government shall nor bc necessary; 

(b) to incur expenditure in discharging its functions under this 
Act; 

(c) to enter into any contract and 10 do all things neccssary for the 
purposes oFthis Act; 

(d) to w i l e  off losscs subject to such conditions as may be 
prcscri bcd. 

14. The Board may, Tor thc purpose of eFfectively carrying our i ~ s  S ~ c i a l  

funcrions under this Act,- powers rhc Board of 10 

( a )  advance loans on such Icrms and conditions as may bc F ~ I  loans 
md advance 

prescribed, and grants. 

(b) m&e grants for thc execution of specific scherncs. 

I14A. ( I )  T h c  Board may by resolulion delcgalc, wirh the previous Flower10 

approval or thc S [ate Governmenr, all or any of its powers under this Act delegale. 

(excepl the power Io make regulalions) to the Dislricr Induslries Centres 
or lo such agencies as Lhc Board may specify in his  bchalf for efficient 
implcmen~a~ion of the purposes of his Act. 

'Clausrs 13) and (Ir) rvcrc addcd by s. I I(c) of the Wrsl Bcngal KIrodr and Village 
Indusrrics Board (Amcnd~~icnt) Acr. 1983 (Wcst Ben. Act XXXV o i  1983). 

- T h i s  proviso i v a  addcd by s. 12. ibid. 
'Seclion 14A was insened by 5.2 of thc Wcst BengaI Klradimd Villapc lndus~~ ics  Board 



Cansiituiion 
ol rtmding 
finance 
col~ilnllttc 
and othcr 
cornmi~tccs 
and rlccrinp 
rhcir 
members. 

Annual 
p r o p i i l i i c  
o f  rhs B o d .  
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(2) l i e  District Induslrics Centres or the agencies referred to in 
sub-scction ( 1 )  shall, for the promotion of khadi and village industries 
undcr this Act, be entilled to such co-operation of the Board and such 
assistance of its cmployccs as they may require. 

1 4  For the purposc of cffcctivcly carrying out its functions under 
this Act,- 

(a) h e  Board shall consrilute a Standing Finance Commi[tcc to 
cxcrcisc such powcrs and perform such functions relating 
to finance of ~ h c  Board as may be prescribed. The Chief 
Execulive Officcr and [he Financial Adviser and Chief 
Accounls Ofilccr of he Board shall bc h c  exoficiomembers 
oft he Sland ing Finance Commiuee, while lhree non-official 
members shall be selected from amongst h e  members of ~ h c  
Board; 

(b) the Board may, from cime to rime, conslilure from amongst 
its members one ormore comrnilixes, for eficicnt discharge 
of its duties, imposed upon it under his Acl. The Board may 
also co-opt pcrsons not exceeding two, having special 
knowledge i n  klradi or Villagc Induslries in each such 
cornmiltee. 

15. (I) I n  cach ycar, by such datc and in such form as may be 
prescribed, the Board shall prepare and forward to he Slale Govcrnmcnt 
a programme of the work it proposes to undertake or conlinuc during Ihc 
iollowing year in  he discharge of its functions referred lo i n  sccrion 12 
together w i h  a Schedule or [he sbff of officers and scrvants already 
enlployed and lo be cmploycd in h c  folIowing ycar by h e  Board. 

(2) The programme shat l contain- 
(a) paniculars of any schcmc or any work which the Board 

proposes lo execute during the following year; 
(b) parriculars o i  any undertaking which [he Board proposes to 

organise during the following yea; 
(c) such oher parliculars as may be prescribed. , 

(3) The Slale Government may sanccion the programme and h e  
Schedule of staff or officers and servants with such modification as ir 
deems fjt. 

16. Thc Board may in aHy year prepare and forward to  the Stale 
Government for its sanclion asupplementq programme in such form and 
by such date as may be prescribed and the provisions of sub-scction (3) of 
section 15 shall apply to such supplcmcnmy programme. 



Tl~e \Vest Betrgr~l Khadi a~rd Villnge I~ld~rsrries Board 
Act, 1959. 

XIV ,of 1959.1 

17. ( 1 )  The Board may in rach ycar, by such date and in such form 
as may be prescribed, prcpare and submit lo the State Governmcnl 
for irs approval IWO separatc budgcts for the lollowing year to be called 
the Kkodi Budget and [he Village Industries Budgel showing rhc 
estimated receipl and cxpcndi~ure in respect of  khadi industries and 
village indus~ries, respecrivcly, during that ycar. 

. (2) The Stale Govcrnmcnt may sanction rhc budgets submitted 10 il 

with such modification as it rhinks fi!. 

18. Thc Board may in any yearsubn~it to the Statc Govcrnmcnt for its 
sanction a supplemen!ary budga in such form and by such da te  as may bc 
prescribed and the provisions of sub-scction (2) of section 17 shall apply 
lo such supplementary budgel. 

19. (1) Subject lo the provisions of sub-sccrions (2) and (3), no sum 
shall bc expended by or on behalf of [he Board unless the expenditure is 
covcred by a specific provision in Ihc hudgcl sanctioncd by [he Srare 
Governmenr. 

(2) Thc Board may, within such limits and subject lo such conditions 
as may bc prescribed, sanction any reappropriarion from one head of 
expenditure to anothcr or horn the provision made for one schemc ro !he 
provision made for anorhcr. 

(3) Norwithsranding anything conlained in sub-seclion (2), no 
reapproprialion- 

(a) from h e  Klradi Budgct 10 the Village Induslries Budgct 
or from he Villagc Indusrrics Budget to the Kliadi Budgel, or 

@) from the head "loan" 10 another head of cxpcnditurc or horn  
another head of expenditure lo thc head "Ioan" in  ei~her  
budgcr, 

shall be sanctioncd by the Board wirhout the previous approval of  he 
State Government. 

20. Thc Statc govern men^ may mnsrer to thc Board, buildings. 
land or any other proper(y movable or immovable for rhc usc of, and 
management by, the Board for the purposes of this Act on such rcrms and 
condi~ions as thc Statc Government may impose. 

21. (1) The Board shall have rwo separare funds to be callcd "the 
KltadiFund" and"theVi1lage Indusrries Fund" and all gram and advances 
madc lo h e  funds, from time to time, by h e  Slate Governmcnt for the 
purpose of organisarion, develop men^ or rcgulauon ofkhadi industries or 
~ r i l l q n ~  i n r l v ~ c i i ~ e  -11 n r h m r v m ~ ~ i n r ~  - r $ h m  I 7 m - 4  , . h m l l  L n  m - m A i t ~ A  +A r h m  

Budgct. 

Fun& or thc 
Board. 
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Klzadi Fund or rhc Villagc Indush-ics Fund, as ~ h c  case may bc, and all 
payrnenrs by thc Board i n  rcspcck of klradi indusrrics or village indusrtics 
sllall be made from the appropriate fund. 

(2) All moneys bclonging 10 rhc ,board shall be deposiled i n  such 
cus~ody and in such manncr as thc State Governnlenl may, by specid or 
general order, direct. 

(3) Thc accounts of rhc Board shall be opcratcd, cilhcr joinrly or 
sevemlly as rhe Board may direct by order made in this behalf, by the 
Secretary and such other officer or oFficers of [he Board as it may 
aurl~orisc. 

G r ~ n l s  a ~ i d  22. ' (I)  Thc Stale Govcrnmcnl may, from timc lo rirnc, make grants 
l u : ~ n ~  lo !Ill: 
Board. and ad vnncr: loans, including ways and mcans advances, lo lhc Board for 

llle purposes of this ACI, on such terms and conditions as [he Srale 
Government nlny dererrnine. 

(3) Subjec~ to the provisions of [his Ac~and  the rules made thereunder, 
the Board may borrow any sum required for the purposes a€  this Act. 

(3) TheBoard may acceplgranls, subventio~i, donalions ar gifts from 
[lie Government or a local authoriry or any individual for all or any of [he 
purposes of this Acl. 

Appliwlion 23. A11 propcrdcs, runds and othcr asscts orrhc Board shall bc held and 
o f  funds and 
proFnizs, applied by it subject to !hc provisions of, and for thc purposcs or, this Act 

and not otherwise. 

AcL'ounls 
and nlidir. 

24. (1) The nccounrs of thc Board shall be maintained and an annual 
sralemenl of accounrs shall bc prcpared in such form and lnanncr as may 
be prescribed. 

'(2) Thc accounls or thc Boanl shall bc audited by ~ h c  Comprroller 
and Audiror-Gcncral of India in ~ c m s  of thc provisions orthc Comptroller 
and Auditor-General's (Dulies, Powers and Condirions of Scrvicc) Acl, 5601 197l. 

1971. 

LOLI~S and ?25. Any sum payable lo the Board cilher in the form of loan or granr 
uni~~i l ised 
grmrs by ,hc will1 any inrcrcst chargeable thereon, including any poflion of such sum 
Board to remaining unuriliscd for the purposes for which the loan or gran~had been 
rrvordr;thle 

made under any ngrccmenl expressed or implied, shall, wilhoul prejudice 
d ~ l ~ ~ ~ l d ,  lo any other modc of recovery, be recoverable as a public demand. 

'Sub-scclion ( I )  was subs~irurcd forthc original sub-sccrion by s. 14 ofthc Wcsl BcngJ 
Klrndiand Vil!ageInduslricsBu;rrd(Amndmenr)Ac~. 1983(WutBen. Acr XXXV of 1983). 

'Sub-seclion (2) r v a ~  substituted for rhr- origind.\%:"rcrion by s. 15. ibid 
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26. (1) '[Within six months] of  the end of evcry ycar, the Board shall Annual 
report. 

prepnrc and forward 10 thc Srnrc Govcrnrnen~, in such fonn and manner as 

may be prescribed, an annual rcport giving a complere account of irs 
acrivitics during such ycar. 

(2) A copy of cvery rcport forwarded lo [he Srnte Covcrnmenr under 
sub-sccrion (1)  shall, as soon tl~crcailcr xs possible, be Iaid beforerhc Slalc 
Legislnrurc. 

27. The Board shall, by such date, alsuch intervals and in such form and Funher 
~nanner as may be prescribed, submil to rhe Slate Government such funher n'pO"- 

report containing such particulars as may be prcscribcd. 

) In the discharge O F  irs funcrions under this ACI [he Boardhall  
$ ~ ~ ~ i ~ ~ ~ , c  

by such directions on qucsrions olpolicy as may bc given LO i~ Govcrnmcnr 
u ~ d  ndvicc 

ro lime by [he Stale Governmenr. and guidmcc 
or cxpcns. 

E.r~~larlntion.-If any qucstion ariscs whcrhcr a qucs~ion is a 
question of policy or nor, [he decision of the S[a[e Governrnen~ shall be 
final. 

(2) Subjccr lo any dircclion of h c  Starc Governmeni, [he Board may 
sctk and olr~ain thc guidance and advice oiexperrs in kfri~di induslries and 
village indusrrics for pcrlbrming ils funclions under [his ACI. ' 

29. Members, olficers and servants of Ihc Board shall, whcn acling or Mcmbcs, 
orficcrs m d  purpor~ing ro act in pursuancc of any provisions orlhis Act, bc dccmcd to ,,,,,,, ,r 

X L\' of he puhIic servants within the n~eaning oiscclion 21 of thc Indian Pcnal ll'cBond lo 

1860. . lx public 
Code. servants. 

?29A. Any resnlurion passcd by thc Board which contravcncs any Void 
rcsolurion. 

provision of [his Acl and thc rules and regulatio~ls framed hereunder or 
any dircutivc issued by the Statc Govcrnmcn~ undcr scction 28 orlhis Act 
shall bc void and be of no effect. 

30. No suir, prosecurion or other legal procceding shall lie against any Indeli~nity. 

pcrson for anything which is in good failh donc or inlended 10 be done in 
pursuance of this Act or any rulc made thereunder. 

'Thc words within the squ.uc bnckcrs were substiruted ror the words "within thrcc 
months" by s. 17 ol~hc Wcst Bcngal Klrr~di and ViIfagc lndusuics B o d  (A~ncndmmt) Acl, 
1483 (\Vcsr Dcn. Ac! XXXV of 1983). 



Vrs~ing or 
Jrrc1.G and 
113bilil1cs n l  
r l~c  Uoard 
artcr rls 
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31. ( 1 )  IC at any limc the Statc Govcrnmcnl is satisfied, I* * * *, 
r hat- 

(a) thc Board has, wilhout reasonable causc or excuse, made 
dchull in clie performance of jls dulies or in [he discharge of 
its ruflclinns, or exceeded or abused its powers, or 

(b) cicumstanccs have ariscn due 10 which the Board is or may 
bc rcndcrcd unable 10 discharge its funclion under [his Act, 
or 

(c) it is othenvise expedienl or ncccssary to dissolvc thc Board, 

the Stntc Govcmment m y ,  by no~ification in  [hc Oficial Gazette, make 
an ordcr ?[staling ~ h c  rcnsoos thcrcior] dissolving ~ h c  Board on and from 
such dale and for such pcriod as may bc spccificd in thc ordcrilnd dcctaring 
Illat lhe duries, functions and powcrs of thc Board shall, during [he period 
of dissoluBon, be performed, dischwgcd and cxcrciscd by such pcrson or 
slurhori~y as may be specified in  [he order. 

(2) I f  in auy case, the Slale Government so thinks Lii, i t  may, by 
nolificarion in the Oflciul Gazerre. makc an order exrending [he period of 
dissolution of ~ h c  Board. 

(3) On lhe dissolution of thc Board under I his scclion. suits, prosccu- 
[ions and olher legal proceedings for or against Ihc Board shall, during 
the period of dissolution, be insri~ured, dcfcndcd or con~inucd by the 
person or-nulhority specified in the order under sub-section ( I )  in thc 
name of the Board in  like manner as inmediarely before thc dissolu~ion 
or  [ l ie Board. 

(4) The Starc Govcrnmcnl shall, bcrorc lhc cxpirotion o f  I he period o f  
dissolu~ion, reconstilute thc Boxd  in nccordancc with thc provisions of 
sccdc~n 4. 

(5) l'hc Sra~e Governnienr may makesuch incidental orconscqucntial 
ordcr or ordcrs as may nppcilr to i t  to bc necessary for giving effecl ro the 
order made undcr sub-scc~ion (I): 

(6) No suit shall lie againsl [lie Stare Govcmment lor any ordcr made 
by il under this section. 

3 1 A .  On dissolurian oCthc Board, i u  u s c u  and liabilities shalI vest 
in rhe Sialc Govcrnmcnt. 

'Thc words "d~crgtv ing~hz  B ~ m d  an opponunity olreprcsenring i~scax"wereomi~rcd 
by s. 19(i) oTih< West Bengal f i r t l l i  and Villagc Indu5iria Board (Amendment) Act. 1983 
[\Vest Dcn. Act XXXV of 1983). 

'Tllc words wiltiin ihr: squve bnckels rlrcre insened by 5. 19(ii), ibid. 
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(Secriotrs 32, 33.) 
: . .  

32. ( 1 )  Thc S~alc  Governmen[ may, by noti ticadon in the Oflicia/ Power10 , ,  , 

ni&c rulcs. 
Gazerre, make 'rules to give cffecl lo  he provisions of h i s  Act. 

(2) In p;~"icuI~andw~thoutprcjudicc to~hegeneralily olthc foregoing 
power, such rules may providc lor all or any of the following martcrs 
namely:- 

(a) [he lerrns and condirions of ofice oC thc Chairman, the 
Sccrclary and thc o ~ b e r  members, and of [he Executive 
Oificcr, of the Board inchding the salaries, honoraria and 
allowances to bc paid to hem; 

(b) disqualiiication for mernbcrship of [he Board and the 
procedure to be followed i n  rcmoving arnember who i s  or has 
hccn subjcc~ to any disquali Lca~ion; 

( c )  ihc procedure to be fol lowcd by the Board in [he dischargc of 
ils func~ions under this Act; 

(d) thc powcrs lo bc exercised and the du~ics to be performed by 
ihc Sccrerary and the Executive Officer or thc Board; 

(e) ~ h c  procedure to be followed and thc condilions to be observed 
by ~ h c  Board in horrowing moncy, advancing loans and 
making granls; 

(0 [he condirions subject lo which and thc modc in which 
contracrs may bc cnrcred inlo by or on bchalf or h e  Board; 

(g) any other ma~rer which is rcquircd to be or may be prescribed 
or provided for by rules. 

33. (1) The Board may. with the previous sanction of the State Pawer lo 
,. . Goren~ment, by notification in ihc Dficial Cozera, milkc icgulnlions not ~ ~ a l i o n s ~  
, , . .  . 

jnconsisrenl with the provisions of this Act or of the rules made thereunder 
for enabling it to discharge iu functions undcr this Acl. 

(2) 1n panicularand without ~rcjudicc to the genemlityofthe foregoing ' . . 

power, such regula~ions may provide for all or any or thc following 
rnallers, namely:- 

(a) [he lerms and conditions of appoinunenr and scrvicc and the 
salaries and allowances of oflicers and -'[employees] of ~ h c  
Board, olher than the Secretary and [he Executive Officer of 
the Board; 

'For thc \Vcs~ Rcngal Kirtrdi md V i l l a c  lnduslria Board Rulcs, 1960. see norilica- 
lion No, n ~ l .  dalcd nil, published in thc Colcuffa Grr~erre. Errrnurrlina~ of  1960. PLU! I. 
pages 1953- 1971. 

'FD~ rrgi~ l~ i ions,  mldc under secrion33of tk Acr..reenorificationNo. nil.da~cdchc I8h 
Scp~cn~hcr. 1961, pubiishcd in rhc C~lcirrrfl Gazelie 01 1961, Pyl 1, pages 3815-3819. 

'Thc word within rhcsqum bnckcls was subsri~u;ed Tor ~ h c  word "srrvanrs" by s. 2 I of 
thc Wcsl Rengd Klladi and Villagc lndusuics Board (Alnendmcn~) Acf. 1953 ( \ V a l  Ben. 

. . . . . . . - . - 
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. .. . . .  

. . .  . . .  - . - (b )  ~ h c  limc and the place of mccrings of ~heBoard, [he prccedurc . . 

lo bc followcd in regard to wnnsacrion of busincss ar suck 
mcelings and thc quorum necessary for mansaction of 
busincss: 

(c) the deIcga~ion of powcrs and duties of thr: Board !o lhc 
Secretary or the Executive 016cer or any orher employec o f  
!he Board; 

(d) rhe mainrcnance ofminutcs and pr~ced ings  OF ihe rncctings 
of  the Bomd and the transmission of copies lhcrcof l o  thc 
Stare Governmcn~; 

(e) ~ h c  persons by whom paymenrs, dcposits and invcslmcnls 
may be made on bchalf of Board; 

(r) subjecr to lhc provision o f sub-sec~ ion  (2) olsection 21, !he 
custody oin~onies requircd for ihe currznr expcndirure of !he 
Board and investment of rnonics not so requircd. 

(3) The SlaleGovcrnmen~ may. by notificaljon in  rhc Oflcial Gazette, 
rescind any regula~ion and ~hcreupon such regulation shall ccasc lo I~a\-e 
effect. 

'THE SCHEDULE. 

[See seclion 2(d).] 

1.  Bce-keeping. 

2. Collage rnatcl~ induslry. 

3. Couage pottcry industry. 

4. Collage soap induslry (using non-cdible oil). 

5, Hying, curing and tanning of hidcs and skins and ancillary 
industries connected wih h e  same and coltage lea~her idustry.  

6. ~ h a n i  oil indusuy. 

7. Handmade paper. 

S. Manufacture of cane gur and khandsari. 

9. Palm gur making and the palm products indusuy. 

10. Procossing of cereals and pulses. 

1 1. Blacksmithy. 

12. Carpentry. 

'Tk S c h d u l c \ ~ ~  subniturcd iorrhcorigind Schedule bys.22olthc WestBcngalKhadi 
..-.I, , , - - . . . . ... . - 
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Canc and bamboo induslry. 

Limc manufacruring i n d u s q .  

Manufacturc and usc of manure and mcthanc gas from cowdung 
and other wane products. 

Fruit proccssing and preservation indus~y .  

Manufacturc of shcllac. 

Colleclion of Ibrcsr planrs and Fruits for mcdicill purposes. 

Manufaclurc of houschold u[ensils in Aluminium. 

Manufacrure of Gum and resins. 

Manufacturc O F  Poly Vaslra. 

ManuFac~ure of Lok Vasea. 




